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Abstract of the Proceedings of the Council of the Gocernor (eneral of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the Act of Parliament 24 § 25 Vie., cap. O7.

The Council met at Government Ilousc on Friday, the 1st April 1870.

PrREsENT:
His Excellency the Viceroy and Governor Genernl of India, K. p., 6. C. 8. r.,
presiding.
His Excellency the Commander-in-Chicf, k. €. B, ¢ ¢. 8. 1.
Mujor General the Hon’ble Sir II. M. Durand, ¢. 8., K. ¢. 8. I.
The Hon’ble John Strachey.
The Hon’ble Sir Richard Temple, k. c. 5. 1.
The Hon’ble J. Fitzjames Stephen, Q. c.
The Hon'ble Gordon S. Forbes.
The Hon’ble D. Cowie.
Colonel the Hon'ble R. Strachey, c. s. 1.
The Ilon’ble Francis Steuart Chapiman.
The Hon’ble J. R. Bullen Smith.
The Hon’ble F. R. Cockerell.

LAND ACQUISITION BILL.

The Hon'ble ME. STRACHEY moved that the Report of the Select Com-
mittee on the Bill to consolidate and amend the law for the acquisition of land
needed for works of public utility, be taken into consideration. He said that
the Coupcil would see from the Report of the Sclect Committee that numerous
alterations had been made in the Bill as originally introduced ; but those alter-
ations might, with two exceptions, be considered to be of a minor character, not
affecting the principle of the Bill as introduced. Two substantial changes in
the Bill had been proposed by the Select Committee, and these required some
notice from bimn ; in only ont of them, however, was there really any novelty.
'I'no alteration to which he would first refer was a matter which had long becn
hofore the Council. .When the Bill was introduced about a year ago—or he
ought rather to say immecdiately after its introduction—it was explained in g
note circulated by the Legislative Department, and which had long been before
the Council, that while the Bill laid down principles for tho guidance of the
persons officially employed in valuing land required to be taken up for public
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purposos, there was nothing to preclude -the Executive Government, if it
so ‘desired, from giving, »by way | of porcontage or otherwise, something
additional to the price ﬁxed, in consndcmtlon of the . compulslon to which
the owner of the land was forced to submit when it was so taken up.
“Whether, .if gwen nt all this nddmonal sum ought to be given in all
'Cases, " whether the owner was reall)' disinclined to part with . the property or
not, was a-question’ régarding which ‘there was much difference of opinion. The
Bill aszorigitplly. drawn.did" not attempt to deal with the question, and it
‘was roserved for futnre conslderatlon When, in Docember last, the Bill was
XYelerrea to a Seléot. Oommxﬂee, Me! S:rucmsx stated that, in his opinion, it
"Yould be proper to n.llow something over and above tho market-value of the
l?iﬁd in- conslderatnon of the compulsory character of the sale. The Committee
had decided in.favour of the same view; and he thought, for his own part, that
this addition was one which it was quite right to make. This was one of the
only two really important alterations which had been made in the Bill as origi-
nally introduced.

The other substantial chango was one regarding which nothing had been
said on the previous occasions when the Bill was before the Council. The matter
was raised for the first time before the Select Committee. It was brought to the
notice of the Committee that Act VI of 1857 did not really contain the whole law
in regard to the acquisition of land for public purposes. Act XXII of 1863 ena-
‘bled the Government to take up land for works of public utility proposed to be
constructed by private persons or by Companies. The first part of that Act
regarded the procedure under which the Government was to satisfy itself
whether it was really right or not to take up the land, as if it were required for
public purposes, for works of public utility proposed to be constructed; and
the Act then went on to give power to the Government, in the'event of the
proposed work being constructed, to prescribe the conditions under which the
work was to be.allowed, and the measures which should be taken fully to
protect the interests of the public and its convenience and security. It

seemed to the Select Committee that there was no reason for keeping on the
Statute-book a scparate law in regard to this particular subject, and that the
opportumty should be taken of consolidating the ‘whole law on the subject of
acquiring land for public purposes or for works of public utility. The Commit-
tee had therefore proposéd to repeal Act XXII of 1863, and to re-enact, as part
of the present measure, those portions of the Act which were really of import-
~ ance. Act XXII of 1863 was rather a complicated measure, which had been
’ hardly ever brought into practical effect. It contained, also, many conditions
regarding the acquisition of land required for railway-construction by private
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persons or Companies other than the guaranteed Companics by which the exist-
ing Railways had been made. There had been no cascin which these particular
provisions rofcrring to Railways had bLeen put in force, nor was there any
present probability of their being rcquircci, Lecause no such Railways were
under construction, nor were any such, he heclicved, contemplated. It
appeared to the Committee that, whateves provisions of this kind might bereally
required, they would more fittingly find a-place in a Railway Act, than in
an Act regarding the acquisition of land. It had long been admitted, as the
Council were aware, that a review of the existing law regarding Railways was
very necessary, and the subject was now under the consideration of Govern-
ment. Meanwhile, pending the conclusions that the legislature might arrive
at regarding the gencral law regarding Railways, there could be no doubt,
he thought, that the repeal of that portion of Act XXII of 18063 rcferring to
Railways could lead to no possible inconvenience, and every thing which
that Act really contained of present value it was proposed to include in

Part VII of the present Bill.

These were the only two real substantial changes that the Committee
had proposed. 'There were many other alterations, however, as ‘the Council
would see from the Report of the Select Committee, and, although he had
called them minor alterations, there could be no question that they very
greatly improved the Bill. They bad made it, Mn. STRACHEY was satisfied,
a much more complete measure than it was before, and they had rendered it
much more likely to be successful. e thought that, if the Council consente:l
1o pass this Bill into law, there was every reason to hope that it would remove
the gross abuses of which so much complaint had been made, and from which
hoth the public and the State and private interests had frequently suffered.

" The intention of the Government, when this measure was first brought,
{orward, was to take the law of England, as interpreted by the English Courts,
as the basis of our legislation. He had formerly stated this on the authority of
\[r. Maine and of the learned Secretary to the Council, and he thought the
[Ton’ble Mr. Stephen would probably confirm his statement, if he said that the
present measure did little more than endeavour to adopt, in a spirit libera)
towards private interests, the principles recognized by the law of England and

other civilized countries.

'The Hon’ble Mz. SterneN said that his 1lon'ble friend hLad bheen go(;d
r to him for confirmation of the statement, that what the Bjl}

eh to refe s
- application of the law of Englaud to

cupplied was a liberal interpretation and
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‘the circumstauces of this country. It gave him great satisfuction to corroborate
that assertion in the strongest manner.- ~~“With - reference,in" particular, to the-
leading alteratxon to wlnch his Hon’ble friend had referred, Mr. STEPHEN would
say'd few words with the view of showmv that we had adopted the law of Eng- -
larid, and done so.in & spirit of somewlmt greater liberality towards the public
than that which prevailed in England.  According to the law of England, the
‘compensation;was assessed by o jury summoned by the Sheriff, amd generally
presxded over by an‘assessor. - :No rules had’ beon laid down toguide them in the
exeroise of;their’ dlsorehon, and the consequence was, that a branch - of business
Jm.d grown up an England, eminently profitable to lawyers, eminently profitable,
in some instances, to those who received compensation, but in no way profitable,
either to the undertaking for which the land was required, or to the general in-
terest which the public had ‘in a fair and equitable arrangement on such
occasions. During the early history of this subject, those from whom lands
were taken used to get enormous compensation. °After that there was a
considerable re-action, and cas:s of.hardship sometimes occurred the other
way. But at length, without any explicit legislative provision on the subject,
but pattly by practice, and partly by the decisions of. the Courts of Justice,

. g sort of general rule was arrived at, more particularly in London, with regard
to the amount of compensation to be awarded, and that general understanding
was, that you were to pay the fair price which a prudent purchaser would
"+ accept for the property, plus an addition for the forced sale, which, by practice,
was taken at ten per cent. Besides this, special compensation was made for
severance, for expenses of removal, and any damage to trade that might result.
The law in England thus rested practically on usage, and was subject to great
variations : it rested also on a series of judicial decisions known to the ‘public.

The Bill which was now submitted, and particularly that part of it to
"« which his Hon' ble friend had referred, threw into the form' of explicit proposi-
tions those genera.l principles which had gradually come to he recognized
in England; but it treated the persons subjected to these compulsory sales
somewhat more liberally than was the practice of London juries of late years.
It gave them the market-value, not the auction-price, but the market-value plus
fifteen percent, He must say, he thought that when this arrangement was
made known to the public—when they understood how fully the owner’s interests
had been consulted by his Hon’ble friend and the Select Committee to which
the Bill was referred—the only doubt that could possibly he entertained on the
- - subject would be whether we had not gone rather too far in liberality towards
the individual at the expense of the public. MR. STEPREN could hardly
magme thnt the Bill in 1ts present form could be regarded as a ‘measure of
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confiscation, or that it would work with any degree of hardship on persons
whoso property was taken in order to he used for public purposes.

Tho Hon’ble Mr. CocKERELL said that, in concwring ontirely, as he did,
in tho equity and propricty of the proposcd enactinent ; entertaining also the
opinion that, in its progress through Committee, the Bill had undergone most
uscful elaboration in detail and was now converted into a thoroughly workablo
measuro, ho'should have thought it unnceessary to offer any remarks on the
subject, but that he had scen it stated in a communication, emanating (rom a
quarter from which this Council had, on several oceasions, received very valun-
ahle opinions and sugeestions, that, in proposing to pass this Bill to-day,
we wero procceding with unusual and altogether anneeessavy precipitancy.
Now, it appeared to him that such a statement was wholly inapplicable
to the circumstances attending the passage of this Bill (hrongh the Council, and
to show this, ho need only point to tho facts that the first stop towards the
proposed legislation was taken so far back as the timo of 1Lis Excelloncy’s
predecessor; that what might still be ternied the main provisions of the Bill
were explained at great length and diseussed on each of the three previous
occasions on which the mecasure had formmed the subject of debate in this
Council, and that, in the intervals between the occasions referred to, the utmost
possible publicity was given to the policy of the Government in this matter.
Tho call for the expression of public opinion in regard to the measure
might be said to have been fully responded to, and the Committee had thns hal
the advantage of going into the consideration of the Bill with very full
information in regard to all its material provisions. As the resnlt of their de-
liberations, the Committee had framed a report which shewed, as had been
explained by his Hon’blo fricnd the mover, that tho main features of the
original Bill wero considered fit for adoption with but slight modifications.
Under these circumstances, it could not reasonably be affirmed that the pro-
posal to take the report into immediate consideration, and thereafter to proceod to
the passing of the Bill as amouded, was otherwise than in accordance with the
usual practice of the Council. With still less reason could it be maintained that
this course was, as regarded the measure now beforc the Council, unnceessary ;
fortho extent to which, under the present state of the law, the wholo tax-paying
community was defraunded for the henefit of the few owners whoso property was
needed for public purposes had been fully demonstrated, and it was certainly
incumbent on the legislature to apply a remedy to so gross an evil with all prac-
ticable dispatch. It had becn ur ged in the communication to which he had refer-
rad that, as the DBill had been greatly altered in Committee, the proposed amend.

ments should be l'“blblm} and time given for the public to hecome ae sprainted
: h

s .
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with their purport ere they were finally adopted by the Council. His Hon'’ble
friend the mover of the Bill had already explained that these amendments com-
prxsed only two changes of substunce, and he would remark that, of these main
alterations, the one to which Mr Strachey gavethe greatest prominence in his
statement; ‘namely, the proposal to give a bonis of fifteen per cent. in ‘excess of
such ordmnry oompensatlon as the owner of land. required for a public pur-
pose mlgbt%be "held ‘entitled to recelve, was not only sure to.be viewed with
geneml favour as” ' liberal - mensure. - ‘but_would also be accepted as a not
nnexpeoﬁd concession ;- for : the’, substance of the. proposa.l was dxstmctly set‘
fort}. m’“"lhe ‘statement ‘made” by the mover of the Bill 1mmed1ately before
it was referred to a Select Committee, dis worthy of consideration, and,

ifapproved by the Commxttee, likely to be assented to by the Government.

The other proposed chanoe, which had been described as of special import-
ance, i.e, the application of the provisions of the Bill to the case of land
needed by Companies undertaking works of public utility, amounted in-fact
to no more than the consolidation and simplification of the existing law on this
subject. The amended Bill contained a large number of other changes, but they

' iwere exclusively alterations of detail, and were in no way repughnant to the prin-
ciples which guided its original construction. Their operation was calculated
to improve and simplify the procedure in acquiring land for public purposes;

..~-where .they affected the interests of the owner of land, they would be found to
* place him in a better position than he was under the original Bill: it was not
likely, therefore, that the proposed amendments would be objected to, and
consequently no useful purpose would be served by furthar delay. There
was one, 'as he thought, very important provision in section 8, to which he
wished to draw attention. He referred to the fourth clause, which, pur-
portmg to declare the meaning of the expression ‘ Court,’ as used throughout the
Bill, in effect provided for the constitution of the tribunal by which all claims to
_compensation for property acquired under the operation of the law -which could
not be settled between the Collector and the *persons interested’ were to be
adjudicated. This question underwent most careful consideration, and the Com-
mittee determined that, ordinarily, such cases ought to be tried by the chief local
Civil Court. The alternative provision was intended to be applied only in special
cases, the circumstances of which might be such as to make it clearly for the inter-
est and convenience of all parties that some special agency should be employed
for the adjudication of those cases. It was hoped that local Governments would
- 'very sparingly exercise the special power vested in them by this clause. The
intention of the Bill was that cases coming under it, in which the Collector and
"the owners of the property to be acquired could %ot settle tlie terms of

. 2
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purchase, tho question should be referred to the most competent, and at the
same time most independent, judicial agency to be found in the locality where
the acquisition was to be made.

The. Motion was put and agreed to.

The Hon’ble Mn. CockeReLL stated that, with the concurrence of his
Hon’ble friend the mover of the Bill, he would now ask lcave to move for the
insertion of the following new section immediately after the present section 56.
The new section to bear the number 67, and the numbers of the subsequent

sections to be altered accordingly.

“ No award made under this Act shall bs chargeable with stamp-duty, and no person

cluiming under any such award shall be liable to pay any fee for a copy of the sume.”
[ ]

This amendment was designed to repair an oversight in the settlement
of the clauses in Committec, and -was absolutely needed to give full effect to
the policy of the Bill as regarded the relief of the owner who was compelled,
for the sake of public convenience, to part with his property, from all loss and
annoyance of any kind, arising out of such compulsory swrrender, that could
be avoided. It would be clearly unreasonable to subject to any tax for revenue-
purposes, transactions forced upon the owners of property in which they were
not, by the necessity of the case, free agents. The recognition of this principle
dictated the exemption of applications for payment of compensation in the re-
cently enacted Court Fees Act; and the framers of this Bill had been careful
to relieve persons interested in property acquired for public purposes of all
costs of proceeding, taken for the purpose of such acquisition, except in cases
where such costs had been clearly entailed by the wrong-doing of such persons.

Colonel the Hon’ble R. STRACHEY said that the awards which the Hon’ble
Mr. Cockerell proposed to exempt from stamp-duty would only include awards
made by tho Collector under section 14 and those by the Court under section 34 ;
but under Part VI of the Bill, relating to the temporary occupation of land, ana-
logous proccedings took place between the Collector and tho person intcrested.
CoLoNEL StracuEY desired to point out that therc were orders of Court, under
section 45, in the case of a difference arising when the land was temporarily
occupied. Also, there were agreements come to under section 43. Therefore
he thought his Hon'ble friend would not object to trcating agrecements under
rection 43 and orders under section 45 in the same way as awards made under

the two other sections.
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The IIon'ble Mn. SteruneN remarked that there was nothing - in the

law to render such orders liable to st,amp-duty -Nothing, therefono, nced boi ™ *

said about them'i in Mr Cockurou’s amendment

“lis® Exccllcncy t],xo COMMANDEE-IN-CIIEF soid . that he had hst.ened to
‘what had fallen from Mr. Cockorcll and Coloncl Strachey, but he had as yet not
heard any,reason. ngen why this exemption 'should be made. - It appeared to
ﬁm‘i»Excnmuor to-be’ worthy of co:mderntion whether this particular tlass of
Qusmess ‘did 'show any, special fmtnres wlm.h called on the Council to mnke [
distifiotion™In" theranplication-of the provisions of the Stamp*Law.

The Hon'ble MR. STEPHEN said that in this instance, the detion of the Gov-
- ernment in taking land caused the  persons interested to give up their lands for
public purposes, and then to get an award made, or else to make an agreement,
and it would be® rather hard if they were compelled not only to give up their
lands for public purposes, but also to pay a tax on the instruments by ‘which

they would get compensation. That, he thought, was the ground on which the
distinction was made. -

R - . . N
;77 The ‘Hon’ble Mr. CocKERELL said he had already oxplained that the
amendment was in accordance with, and in pursuance of, the policy of the,Bill.*
In his opinion that policy would be mcompletely carried out if the amendment
were.not adopted. The case was one which, for obvious reasons, excluded
‘general considerations of the interests of:the revenue. The effect of subjecting
to o tax any of the proceedmvs forced upon the owners of property by the con-
ditions of this Bill was’to reduce, pro tanto, the amount of the compensatlon to
which they were held to be entitled.

-+ His Exce]lency the Commander-in-Chief said that it should be observed in
the mterests of the finances that the Bill was of a peculiarly liberal character
townrds the ‘person proposed to be ousted from tho property which was to bo
“taken for a public purpose. We had only to turn to the forty-second sectmn,
and it would be scen that, in cousideration of tho compulsory naturg;of tho
sales, fifteen per cent. was to be added to what was considered the rea?.galue of
_the estate. When we were about to give such largo advantages to those who
“were to part with their property, in the intcrests of the publio, for public pur-
_poses, no reason, His Ex¢ELLENOY thought, iad been made out why these
“parties should be exempted from tho small dues of the revenue by which " their

zinterests .were. aflcoted. - All exempttons from the operation of financial laws
were greatly to bo deprecated.
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The Hon'ble Sir Ricuarp TEMPLE concurred with His Excellency the

Commander-in-Chief.

The Hon'ble Mr. STRACHEY said that it appeared to him that no question was
involved in the motion before the Council which could affect the imperial revenues
atall. He did not suppose that the revenue realized from these fees could possibly
_amountin the course of a year to £ 5; at the same time it seemed quite clear that
~justice required that if we took a man’s property for public purpose, against his
will, he ought to be in every possible way protected against unne::essa.ry loss
"and inconveniences of every kind, and MR. StracnEY thought that it was clear

that the owner ought to be exempted from liability to payment of stamp duties
in consequence of transactions forced on him by the Government, and although
” (<]

as he had said, the loss of these duties was a matter of absolutely no

importance to the Government, it was quite possible that their payment
might be a matter of very considcrable importance to the extremely poor

people, whose land would not unfrequently be taken up. Consequently he
entirely concurred in the propriety of the amendment proposed.

The Hon’ble MR. CockKERELL then moved, by way of amendment, that
the following section be substituted for that which he had at first proposed : —

and :: “No ‘;wm'd or ag:lreement m::ie und;r this Act shall be chnf‘genble with stamp-duty,

copy of f::::m‘::‘mmg under any such award or agreement shall be liable to pay any fee fog a
The motion was then put, and the Council divided :—

Arss. Noks.

His Excellency the Commander-i
Chief. nee
Hon'ble 8ir R. Temple.

His Excellency the President.

' Major General the Hon’ble Sir I,

Durand.

Hon'ble Mr. Strachey.
Hon'ble Mr. Stephen.
Hon’ble Mr. Gordon Forbes.
Hon’ble Mr. Cowie.
Colonel the Hon’ble R. Strachey.
Hon'ble Mr. Chapman.
Hon’ble Mr. Bullen Smith.
Hon’ble Mr. Cockerell.

So the amendment ﬁ'as carried.
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'I‘he IIon’ble Mr. STRACHEY also moved that the Bill as* amended be
p:\sscd

]

The Motion was put and agreed to.

PAPER CURRENOY BILL.

'l‘he ‘Hon’ble Sir Rtom.n.n TempLE applied to His Excellcncy the Prcsndeut
;t»Q Lgus pend tho B.ules for the, Conduct .of Busmess, to enable lnm to_introduce ..
Jhel Bill for the further amendment of Act No. XIX of 1861,

. Me said—* In makmg this application, I have little to add ‘to what I
stated at the last meeting of the Council (on the 25th March) when I moved -
for leave to .introduce the Bill. I then shewed by statistics (the result
of which will be in the recollection of the Council) how the progress of our
Paper Currency justifies us in asking for power gradually to’ raiss thé limit °
of that portion of the reserve which is invested in Government Secuntles,
from four crores or millions sterling to six crores or millions of rupees,  In’ nd- 3
dition to those. statistics there is one set of ﬂgnres wlnch I think, .Fould qg\v
mterest the Councll ‘and which T will present in reference o remnrks whu,h
have been made in some public quarters, "It seems to be beheved by some th.;t
the, mass of our notes is held in the Presldency towns, and by a  fow. partles or
corporatxons like Ban.ks and that the circulation in the mtenor of the oountry
is compara.txvely small. ' . g

“ Now how, stands the clrculatlon in the mtenor, a.nd how m lt to be
;ueﬁu}éd ? T will take the figures of the circulation for the montli just’ ex-
pired (March). It then stood at Rs. 10,27,50,640, or 10} crores or mll.hons,
of which 9 crores or millions pertained to the Premdency towns, len.vm01

croreg “or nnhons for the clrcles in the interior. ' This sum was dxnded ns fol-
"Tows among the circles ‘of the interior; Allahabad £355,000, Lahore £33 14, OOO
-Caliout £77,000, Trichinopoly £43,000, Vizagapatam £33,000, = Nagpore

*£3274,000, ' Kurrachee £233,000, Akola £87,000.

" «Or, again, let us take the month of January last, when the cu'culat;on stnc;d ‘
“at its highest, namely, Rs. 11,48,08,470 or just 11} crores of rupees or millions " Ng
"“sterling.” Of that, 10 crores or millions pertained to the Presidency towns, leavini ng™

_ 1} crores or millions for the circles of the interior. This sum was chvnded
“among the interior circles as follows :—Allahabad £36 ,000, Lahore £274 ,000,
Cnhcut £66,000, 'l‘mchmopoly £57,000, V mar'apatam £3L 000 Na"poze
£277 000 , Kurracheo £266,000, Akola 196,000.

e PRI s e m »
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“ Now, this circulation in the interior is considerable and increasing, though
still very much below what we hope it will be some day. And it is the product
of the Government system of Paper Currency within the last few years. Though

-the greatest part of the circulation is in the Presidency towns—which is only
what might be expected, inasmuch as they are the great centres of trade—still,
the circulation in the interior of the country is growing fast.

- ¢ Further, I have heard it remarked in some quarters that, in England, when
.". there is a demand for money, then money is taken quite as much in notes as in
coin, and that, at such times, the note-circulation often increases. Now, if I
understand the argument rightly, it is assumed that, in India, the process will be
virtually different; that is to say, when thero is a demand for money, the money
will bo taken, not in notes, but in coin; or, in other words, when the money-
" market i§ in tightness or distress, there will be a rush, not for paper-money, but
for cash; or, again, that the Banks, which geuerally hold large quantities of
notes, would present their notes for encashment. Now, I cannot find that there
is any reason for supposing that, in the above respects, the commercial centres of
India are different from those in England or elsewhere. I have compared the
rise and fall of the accommndation rates of the Bank of Bengal with the
fluctuations of the note-circulation from 1865-GG to the present time, and I
fail to find that when those rates have been high the note-circulation has been
low. Forinstance, in April and May of 1863, the Bank’s rates were thirteen and
eleven per cent. for private bills; the note-circulation in the Caleutta Circle stood
at £2,909,000. In April, May, June and July 1866, the Bank’s rates were sixteen,
fiftcen, fourteen, and twelve, per cent.; the Calcutta circulation stood n:
£2,600,000, £2,713,000, £2,817,000 and £2,924,000. At both these troublous
periods the note-circulation was well sustained, for the average circulation of 1865
stood at £3,033,000 and of 1866 stood at £2,799,000. In short, looking at the
figures month by month for the last four years, I cannot perceive that the flye-
tuations of the note-circulation are materially, if at all, affected by the tightness
or easiness of the money-market, as evidenced by the accommodation-rates of the
Presidency Banks. Indeed, the ahsence of any relation between the two sets of
phenomena may be accounted for by the steady progress of the Paper Ourrency.

« I regrot to seo that in somo quarters it seems to be supposed that, if the
power of investing up to six crores or millions is conceded to us, it will be
exorcised at once and not gradually. I trust that it will suﬂice to remind this
Council of the assurance which I gave at the last meceting, on bchalf of that
Department of the Goverament of India.w!nich I repmson‘i’ to the effect that
it is our intention to excrcise the power, if it be voted us, in a tentative and
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cautious manner. If the” Council will bear in mind the statistics: I presented

"at tho last meeting, of the very gradual manner in which the investments were

brought up to the present limit of four crores or millions, it will be apparent
t in the past our practice has been cautious ; and that is the best guarantee -

thnt the intention I now declare of contmmnf' in the same cautious course
'mll bo fulﬁ]led

I'may conclude by . observing that the. measure ‘Inow _propose ] has the

BI ﬁbrt"'n.nd approvn.l of our dlshnomshed oollengne “His Excellency Sir W,

nsfield,’ who, 85 the Council knows, has’ *for® many years paid “special atten-

tlun to currency-questions, and .was President of the Commission’ which sat four
years ago and reported on the whole subject of the Paper Currency of Indi

The President declared the Rules suspended.

.The Hon’ble Stz RicEARD Teurre then introduced the Bill ‘and moved
‘ that it be referred to a Select Committee with instructions to report ina’ week ,

The ﬂon’ble Mgz. Cowrr said that, as this, measure had called forth n.
rtam a.monnt of adverse criticism, he wished ‘' to ‘record .his" opinion ~that” ‘he’
thought lt a correct and advantageous system, and one which the Government
could not have’ postponed much longer He had formed this oplnlon on' tho
'assumptmn that the approach’to the' new maximum of six millions would be
as carefully made and would be as guardedly approached as was done some

oS P LY

Yyears ago to the present maximum of four millions.

_His Excellency the COMMANDER-TN-CITER 88id that, having been appealed
to by his hon'ble friend for his opinion, he begged to say that the Bill had his
entire support. He thought it not impossible that the uncertainty created in
the pubho mind by the proposal of his hon’ble friend had arisen from the
te}hs in which the Seoretary of State for India announced hm views-in~ 1860
with regard to the manner in which the Paper Ourrency should be organised in
thls country If the Council referred to the Despatch of the Secretary of State

quoted at the last meeting, they would find that he made use of these words : —

. ( '; o« Tbe sound principle for regulntmo the issue of a paper-cu'culnhon is that wlnch a8
enforced on the Bank of England by the Act of 1844, i. e., that the amount of notes xssued
‘ot Government securities shonld be maintained at a fixed sum, within the limit of the smallest
amount w}nch experience has proved to be necessary for the monetsry transactions of the
coqntry ; and that any further amount of notes should be issued on coin or bullion, and should
vary with the amount of the reserve of specie in bank, according to the wants and demands
+of the public.”
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Perhaps it would appecar strange to the QCouncil that that"which
was announced by Sir Charles Wood to bo a sound principle, was con-
demned by many great banking authorities in England. There was per-
haps no question with regard to the Paper Currency which had excited 8o
much adverse criticism at the remark that it was prudent to issue paper as
against securities. It was laid down with an authority which His EXCELLENCY
believed it to be impossible to controvert, that if you committed yourself to this
principle in its integrity, you embarked.in the chanunel which, in the days of
Law under the Regent Orleans, in France, and again in the South-Sea time in
England, and with regard to the convalsions which fcll on-the commercial
world four years ago, led to wholesale ruin ; that if you adopted this
principle and accepted it in its integrity, vou wero liablo to consequen-
ces, from which sooner or later escape was impossible, such as those
to which he had adverted as tho most serious instances presented by
financial history. Perhaps it might scem that Iis ExoeLLENcY was splitting
words, because it was clear that Sir Charles Wood wished to gnard himself, and
believed himself to be gnarded, from any such dangerous consequences by the
precautions ho described. Yet thero was always a danger in describing a system
. to exist on a basis the soundness of which was open to question, and which was
questioned by scientific authorities, one result being, as it appcared to him
(St WrLuiay MANSFIELD) in this instance, that a wrong impression had been
produced in the minds of the public with regard to the very innocent measure
under consideration. The principle, as he understood tlie various works which
he had consulted on this point—the fair principle—on which a Paper Currency
should be founded, was that it should have a solid Dbasis; that it should be
issued on a metallic foundation alone, partly bullion and partly specio. That,
he thought, was the principle gencrally admitted, and which alone could be
admitted as sound. ];I:wing laid down a solid basis and issued paper against
bullion and specie, it was then for the Member in charge of the finances to
determine how much of this currency wo could afford to face, with regard to the ab-
solute convertibility of the note, without the corresponding portion of bullion and
spécie in hand; that, as was said by McLcod in his valuable work on Banking,
was o matter of experience. IIis EXCELLENCY would read to the Council a
short passage in which that proposition was maintained.:—

« Ag all Paper Curre;lcy is a ¢ promise to pay’ gulid or silver bullion at some definite time,
it is qujte evident that the ¢ promises to pay’ flouting in a nation must bear some proportion in

tity to the actual quantity of the bullion. Tt in quite imposrible to fix any definite pro-

uan . L
4 hat depends upon s multitede of peculiar circumstances ; experience is the

portion, becauso t
only guide on the subject.”

d
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Well, then, as His Excsm.nncr had attempted to expluin, the,currency of
the country was founded on the pnnclple of the notes being issued against
bullion and specie. Then, at a certain point, the Hon’ble Member who was in
charge "of the finances ‘declared. that it was safe to invest a certain quantxty
of bullidn and specie in hand, because it could not in any pOSSlble manner: be
called upon. to .assist in the convertibility.of. the note. His Excmnnor
drew -particular attention to that point, * * because - he. considered : thut. if
from the nature of things 1t Wero possxble that the- whole of - the -notes
in circulation' could return to the vaults of .the Currency. Department, it .would
be. absolutely unsafe to. invest even. the’ amn.llest portxon mth I'regard to'the.
principle ¢ stnted in the pnper from which he had quoted. - Then it appenred to
His" EXCELLENCY, according to the best investigation. he had been ‘enabled to
give to the .subject, that such a currency-system as that introduced by the
late Mr. Wilson, and which had now been in progress for eight or nine years
in India, was founded on a thoroughly sound and solid basis; and.it was within
thé province of the Hon’ble Member in charge of the finances to tell - the

- Governor General in Council when he considered that-the proper point had |
been reached, demanding further investment of bullion and specie. In support

of that, His EXCELLENCY would venture to read a ‘definition he had - prepared
for his own guidance.

“ The currency-reserve, whether as held in the Bank of England, or in the Indian Cur-
reney Department, is, in point of fact, a kind of trust-investment made under certain legislative
enactments, for the purpose of giving the utmos! assurance to the respective Governments
‘and’ the public for the redemption of the Paper Currency, without causing that loss to the
treasury and to the public which would ensue on the retention of many millions of specie

‘in Bank or Currency Department cellars, which cannot from tl:e nature of things be possibly
wanted.”

The figures placed before the Council by his Hon'ble fnend showed a most
remarkable development of the Note-circulation. Of those who had first hstened N
to Mr. Wilson’s proposition ten years ago and who had been called on to in-"
vcstlgnte its development since, there was hardly an authority who would not say
“that this development of the currency in this.safe and solid manner had sur- -
passed our anticipations. Well, having reached this point, we might ask, has
‘not the time arrived when, as the Hon’ble Mr. Cowie stated it, the four millions

_of investment should not be gradually extended to six millions? His Excgr.
LENCY had no doubt that that time had now arrived.

.. It was smd in some cn-cles, that this question- was first rmsed with rega.rd
to certain projects which Sir Blchmd Temple would state to-morrow with
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reference to liis Budget; but His EXCELLENCY, could affirm that this question
first received the attention of the Government of India many months ago,
when his Hon’ble friend was in England ; the matter was discussed, and we had
made up our minds that there could be no harm in the matter. On his
return, Sir Richard Temple found tho Council Notes, and having turned his
attention to the subject and agreed in the conclusions arrived at during his
absence, the result was the measure before the Council. This Bill had nothing
in any way to do with the Budget projects which would be announced to-morrow.

His ExceLLENCY bad nothing to add, except that, as fur as he had been
able to judge, he believed that there was no currency-system in the whole world
which was at present on a more solid and scientific basis than the Paper Cur-

rency of this country.
The Motion was put and agreed to.

: OBSOLETE- ENACTMENTS BILL.
The Hon’ble Mr. STEPEN presented the Report of the Select Committee
on the Bill for the repeal of certain obsolete enactments.

HINDU WILLS BILL.

The Hon’ble Mr. STEPOEN also presented the Report of the Select Com-
mittee on the Bill to regulate the Wills of Hindis and Buddhists in the

Presidency Towns.
INDIAN WEIGHTS AND MEASURES BILL.

Colonel the Hon’ble R. STracney moved that the Report of the Select
Committee on the Bill to regulate the Weights and Measures of British India

be taken into consideration. . |
The Hon’ble Mz. Forpes said that he had opposed the ‘Bill before

.the Council, as the Hon’ble Mover was aware, on various points during its
progress, and he wished, pefore the Bill becfu.ne law, to say a few parting words
of djsapproliation regarding some of its provisions. e was aware of thelabour
and ability which his Ion’ble friend had devoted to the construction of this
Bill; but, looking to the result which he had produced, it seemed to him
(M. TornEs) that the Hon’ble Mover had to some extent enacted the part of
Frankenstein, and produced, not a monster perhaps, but &’ very unsymmetrical
creation. The Bill was neither the fulfilment of the vicws expressed by Gov-
ornment in their despatch, dated November 1868, to the Right Hon’ble the

Secretary of State, and approved by him, nor was it the metrical system in ite

b
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proper form. Here was indeed the body, or rather the members of the metrical
system, but joined together after a fashion devised by the Hou'ble Member.
He (Me. Forses) knew tha.t the reason which his friend alleged for this course
was, that he believed the measure in this ‘shape would encotnter less opposltlon
than would be offered to the metrical system. Ho (Mnr.-Fonbes) could not
see this: He' thought ‘that it . was a mistake, and that the Indian public
would prefer. the ‘metrical system to" the creation™of “the ‘Hon'hle ‘Member.
For his own ;part he (MR., Fon.nns) beheved ‘that’ the wisest and’ best course
would”De to°pass a' measure which should. introduce standards of weight and
capacity -only ;- a- less ambitious” mea.sum certainly, but ome better suited fo
‘this country. In order that he mlvht Justxfy the terms by which he Jad charac-
.terized the Bill, he begged the attention of the Council to the Iatter part of
section 6, which provided that, unless it should be otherwise: nuthontatxvely .
notified, sub-divisions of weights and measures should be expressed in deocimal
parts. If the Hon’ble Mover had mtroduced the metrical system in its proper
form, decimal numeration would have followed as a matter of course; and
would have been intelligible to the simplest mind; but it seemed .to
him that his Hon’ble friend had done too much and dared too little, :)nd
‘in this Bill decimal numeration simply appeared as an arbitrary coundition.
‘He (Mg. ForBES) was quite sure- that the addition of this condition would
prove a great obstruction to the cordial acceptn.nce of the Bill by the people of
India, and that they would shrink from what would otherwise be regarded as a
. boon and a benefit. Every one who was acquamted with India knew that the
" Hind\ system followed the currency, and used the factors and multiples of
sixteen. Ho thought that most of the members of this Council must have -
‘observed the operations of a shroff counting a heap of rupees; he drew the coin
to him by fours and numerated accordingly. Many of the members must also
be aware that a cultivator, in describing a.crop, spoke of it as a twelve-anna
“crop, meaning that it was a three-quarter crop, or a fourteen-anna crop, and so
on, as the case might be. This system was familiar to Hindds of all ages; it was
‘simple and led to no confusion. He was persuaded that to attempt to substltute
the décimal numeration for it would be to encounter as great a difficulty as
the removal of any caste or religious custom. He thought that the Council
onght to reject the concluding part of section 5, and, if he met- with any
encouragement to do 80, he was prepared to move its rejection from the Bill.

Colonel the Hon'’ble R. STRACHEY said that he had intended to have explmned
“the form into which the Bill had been finally thrown by the Seleéct Commlttee .
before the Hon’ble Mr. Forbes made the remarks which had just fallen from
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him, and he would now offer a few remarks on this subject. Asto the change
which had been referred to in the scope of the proposed legislation, all that had
to be said was that in fact the present Bill did nothing more than what the
Government of India recommended to the Secretary of State, and what the
Secretary of State agreed should be done. What the Government of India
~proposed was that, as regards any general change of weights and measures in
-, British' India, nothing should at present be carried out excepting a change in
~{he*Weights; and that the change in weights should be made very gradually
* and with very great care. There was no specific allusion made in the despatch
of the Government of India to the Secretary of State to measures, but it was
understood at the time when that despatch was written that the time
had not come for dealing with the question of measures at all. Before the
Bill now before the Council was prepared, and during the interval between the
writing of that despatch and the preparation of the Bill, it had been brought
* to the notice of the Government that for the purposes of some of the depart-
ments of Government, it might befound to be expedient—he might almost say
necessary—that the metre should be adopted as the unit of length simul-
taneously with the adoption of the new ser, which it was deter_mined should
be equal to the Kilogramme as the unit of weight. Consequently, in
framing the Bill, it was thought right that a distinct reference should
be made to the metre, and that it should be defined in the same general
way that the new unit of weight was defined. There would be a manifest
inconvenience if the Government adopted in any of its departments, or
required the Railway Companies to adopt, any measure which could not be
legally substantiated in India. The only way in which legal form could be
given to any measure which the Government proposed to adopt, was to declare
by law what should be the standard by which such measures were to be tested..
Provisions were made in the Bill for testing and verifying weights. It. was -
evident that, if the machinery which the Government proposed to create for
the purpose of testing and verifying weights con-xld not be npp.lied to the
testing and verifying “of measures, the cOfnmumty at large,. in its deal-
ings with the Government or in its dealings with the Railway Oompa-
pies, would not have ‘that amount of protection afforded to them which
ad a right to demand from the Government. Under these circum-
stances, it was thought proper to define in the Bill what should be the
metre. The application of the metre however. lflerely e.xtended to the
transactions of the Government Departments, Mumclpnl. Bodies and Railway
As he had explained on o former occasion, . theo Government
respect to such Departments, Bodies and
e

they b

Companies. :
practically had the power, 1o
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Compa.mes, in 1ts exccutive capacxty, to order the adoption of any of the measures

eferrcd to in "the Bill without having Tecourse to leglslatxon But for the
reasons he then explained, and which he had now again’ repeated, it was’ con.
sulered better, when the Bill was put before the Council, to mclude in'ita -
reference to the metre. He mlght add that these views had been nvrced to by
‘% Jarge majority of the Select Committee.

y.Cx aTeg ards the' form gwen to the Bill and the manner m _which .the metri- .
ELNnits Tad becndealt with, the Hon'ble ‘Mr.t Firbes wis. he thouéht,%me-

*whit' under a‘ nnsapprehenslon "As “CoLONEL’ Smcnmr had endeavoured to
"’exp mn’* before. the' idea” of - estabhshmv any theoretwo.l umts of welght
orklength™ had- been enbrely given up by scientific men,". and the only
ba.sxs on which any system of weights and measures could be sa.fely framed
was ‘now universally admitted to be the basis of material stn.ndards ¥ On
that basis it was ‘proposed to -construct the system of- -weights and meneures
to be adopted in British Indxa ‘There was no reference to any theoretlcal
connectxon “between - the unit of length and the unit of weight; there was
nojneoemty“ for: any - such. reference,  and in fact any ‘such: reference thet
'Z:'J'uld'be made ‘must- be mcorrect Consequently, in the B1ll as 1t now stood “the
umte of welght a.nd length were defined, in the 'one case a8 a welght of metal
in, he 5ossessxon of the Government of Indm, end in the otber case’ as the dls-

tance béﬁ%”é’e‘r’xwthe ma.rk;“ at the end of a rod of metal in the possesslon ‘of the

o ARANATEE TS T

Government of India. .

In connectlon with these remarks, he might add that the Comm.lttee unn-
1mously ndopted the conclusion that any reference to English weights " and
measuree in the definition of the units was objectionable. It was bmuoht to
the notxce "of the Committee that the figures originally insertéd in the Bﬂl were
queshoned. ... Those figures, he should say, were inserted in- opposxtlon;to his'
fown” vxewe'bfwhnt was proper; and on -its ' being -explained ‘to- the’Committe
tha.t no ﬁgures could give a precise or certain equivalent, in Enghsh welghts or
..mea.sures. of the, new weights and mcasures, the Commxttee lm"‘\mmously‘ agreed,
-that it was proper to omit all reference to En011sh we;,_.,hts and , measures ‘and
‘{0 “define " the new units as had now been done in the Bill, that was; ' by Tefer-
“hee 1o certain precise material objects; the Kilogramme des™ "Archivés,"and the
L‘Metre des ‘Archives which they were to represent.:

“Anjaddxho_n had been made to the’ “portion jof the ' Bill which referred to'
“ the ‘compulsory introduction of the new system. - It was brought to the“notice
»of the Committee that, in many parts of -India,- particularly “in -the South:the
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ordinary transactions of the peoplo in grain were carried on with measures of
capacity and not with weights. It was true that these measures of capacity
represcnted certain weights of grain. The introduction of measures of capa-
city, which, under the new system, were also based on the unit of weight, did
not in fact introduce any reference whatever to the new standard of length.
The unit of measure of capacity was defined to be a measure containing a ser
_of water. Therefore, although there was an apparent departure from the original
intention of confining compulsory action to weights alone, measures of chpacity
were in fact representatives of weight, and therefore there was no divergence

on that point from the original intention.

An important addition had been made to the Bill by the proviso which
had been added to section 22, which declared that the possession of any
weight or measure in accordance with the standards of weights and measures
established throughout the Uuited Kingdom of Great Britain and Ireland
would not subject the possessor to any penalty. This was an addition obvious-
ly very proper, as transactions between Indin and Englind would, to a very
great extent, be carried on with the weights and measures of England.

Although it would perhaps have been more proper if he had reserved his
reply to the particular remarks the Hon'ble Mr. Forbes had made on some of
the details of the Bill to a later stage of their proceedings, he might save the
time of the Council if he now made one or two observations in reply to those
remarks. Mr. Forbes had particularly referred to the last clause of section 5,
which said that, unless it be otherwise ordered, the sub-divisions of all weights
and measures should be expressed in decimal parts. The manifest scope and
intention of section 5 was to give power to the Executive Governinent to
declare what new weights should be adopted, but subject to the proviso that
fhey were to be exact multiples or sub-multiples of the units. This had been:
done advisedly and altogether in opposition to the views of the extreme partizans
of the metrical system. Such persons affirmed that the only proper way to
proceed was to introduce the decimal system once for all in its integrity, however
troublesome such a radical chango might be, and they deprecated any gradual
change. COLONEL STRACHUEY personally did no.t eutertuin those views, and the
Committee, he saw, had adopted the view found iu sec.tlon 0, that it should be left
to the Executive Government to prescribe the precise form of the new system
measures that should be adopted, in addition to the new
units. The provision that had been introduced empowering tho Government
not to make decimal multiples compulsory, unless the.y were fully convinced
divisions should be made, so far from suggesting that the divisions

of weights and

that such
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" “should necessauly be decimal, would obviously be quite in the opposite direc-
tron. There was no doubt, as his hon’ble friend Mr. ‘Gordon Forbes had
rcmn.rhed that there would be great difficulty in carrying out any decimal
system of wewhts and measures, or any change of the units such as was con-
templn.ted by the Bill. There was no question that the dlﬁiculty in India, of
carrymg out these chn.nges effectunlly, ‘would be greater than in any country
m'*whlch' educatlon Was further udvanced iy it was rea.lly deslrable to
introduce.tea.rly, a. good éystem of ggelghts and measures mto the country,

MEE iy

the sooner we began it the sooner would it rea.lly teke eﬂ'ect That the change m

AN gy T v T
re

Wwas drﬁ'rcult was no reason why we should slnrk SRR ¢ thg* 1gnora.nce of the
people' was “to be received as a reason’ for’ not adoptm" improvements, he '
thought~India would be in a very bad way indeed. It would be" for the
Government to see that all changes of the sort contemplated in respect
to the weights of the country were carried out with great caution,
'and that nothing should be done to force any change on the people until “they
‘had’been gradually prepared for that change by the adoption of the new system
in the Government Departments. The transactions of the Government Depart.
hments a.nd the  Railway Companies were o on 80 large a sca.le,v that the commumty
at la.roe would in a measure, be Toroed to- ndopt whatev?e'f- the Govérhinent and.
those large nCa.rrymg Companies adopted ‘and ,there was no reason to do.xbt
41131’. the people in the districts and towns i in the ncxmty of the largcr Govern
ment estabhshments and of the lmes of rmlway would soon become hnbltunted
-to. the use. of the new welohts and that it would then become posmble and
ree.sona.ble to extend their use to such localities.
?‘;” = Major General the Hon’ble 812 HENrY DURAND said that there wis &
point in connection with this Bill which he did not see touched upon, but
which : was, = incidentally, rather important. - He wished to be informe
whether as " the “statement mentioned that Government offices were to adopt,
{he new system of measures, it was intended that the tinit of measure shsiild"
extend to the great geodesical operations carried on in the country on the basis
.of English measures, involving a long series of .most scientific observations and.
labours carried on for a long series of years, There were volumes based on
those calculntlons - Was it mtended that the whole of those labours was to be
of no effect, and that we should remodel the whole tnangulatmn of the country,
‘31l the T maps based on it, and the whole of the" revenue-surveys in“connection’

ith ;those labours ? If that were so, it would be a very serious proposition
‘indeed.
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Coloncl the Hon'ble RR. Strscuey said, in reply to the Hon'ble Sir Henry
Durand, that section 9 merely declared that, whenever the Governor General
in Council considered that proper standard-weights and measures of the new
system had Leen made available, he might dircet that any of such weights and
measures should be used by Government Offices, Municipal Bodies and Railway”
Companies. All that he could say in reply to the question put by the Ion’bl¢
Mecmber, as to the probable ecffect of the passing of this Bill on the operations
of the Survey Department, was that he was not aware that there had been
under consideration till the present time any proposal to- make any alterations
in the operations of any Public Department in connexion with the proposel
change of weights and measures. The question had beén incidentally raised
in the Public Works Dcpartment, whether, for some branches of that Dc-
partment, the adoption of the metre simultaneously with the kilogramme might
not be desirable, but the question had not taken a definito form, and no deci-
sion to do anything had as yet been come to. IIo presumed that, if the Exe-
cutive Government considered that it was proper to alter the scale on which
the public maps were constructed, it would be optional with it to doso, The
departmental officers of the Government would necessarily be asked to advisc
the Governor General in Council on the subject, and the Government, after full
consideration it may Le presumed, would come to a decision as to any change
that might be suggested. There was, however, nothing in the Bill which im-
plied that any such change as had been referred to was contemplated ; all that
it said was that, when the Government considered it proper to make a chunge
in the unit of length, it should be made in a certain way. Obviously, the exe-
cutive Government could do this whether the Bill became law or not, and he
could not see how it could be supposed that the Government could be in any
way forced to make changes merely because t-his Bill conta.ined a dcclar::mtion of
the indisputable fact that they could ou their own authority order their own

offices to make changes. |
Major General the Hon’ble Siz HENRY D[{n_mn_ said, he was aware that

the Bill was permissive and left much to the (.hscrctlon of the (:}O\Iel‘nment,
but the reply was not satisfactory ; for the Bill and statement intimated a
clear intention as to the early introduction, through the.Governu.mnt offices,
of the new system of measurcs, and it was a very material question whether
the whole of those scientific operations, on which all the surveys and maps
oro based, should stand fast or not, whether, in fact, the

{ antry w . :
z‘:r;l\ltc'l‘i?gono{netrical Survey was to continue to work with the old English
measures hitherto employed, or with the new.

rPhe Motion was put and agrecd to. .
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Colonel the Hon’ble R. Smwnn then *moved that the Bill as amended
he nas%ed

The 'Motion was put and agreed to.

NATIV'E PASSENGER SHIPS' BILL.

-}:r'.l‘he Hon’hle Mn Onuxnw moved that thé Report of the Select Com-
, on"‘"the““ZBﬂI *to ‘make’ further provision for the regulation of Native
S hgps be“?aken into' consideration. He said that he had to request
g&_;&iecm vat "'H” Yor” ‘thé"~ Council “to sections twenty-four, twenty-five
nd twenty-mx ‘These sections constituted the baok-bone of the Bill. By tho
first~of -them all ships sailing from any port im British India to any port in
the Red Sea were bound to touch at Ader and there obtain a clean bill ol
health, and the ownbrs, or masters, were liable to a civil penalty of rupees five
thousand if they omitted to do so. By section twenty-five, all ships sailing from
_ . any port east of the Cape of Good Hopeand commanded by persons to whom the
" Bill appkied' were- liable to a criminal penalty of two thousand rupees if they
did not touch at Ader and obtaim a cleom bill of health. The reason -
of the dnﬁ'erence between the two penalties was this. In the case of ships
elearmg from British ports, the officers of the Government would be
able to insist on the owner or commander entet'inv into a civil bond before
allowing the ship to clear out; whereas, of ceurse, in the case of vessels sailing
- m?ro“x-r'z. foreign ports, there would be no opportunity of doing sg. The only way
_ in which the criminal penalty could be enforced in the Iatter case would bhe
" by informatiom o the part of somc one of the crew or passengers on the
arrival of the ship at o British port' or by an inspection of her pa.pers

Section 20 provided that the ‘mll of health which ships were bound to
obtain would be withheld in all instances where there were more than the
a.uth.onzed. number of passengers. When Mgn. CHAPMAN took charge of this
measure, it became his duty to devise the most effectual means he eould
think of to prevent the fearful amount of overcrowding which there was

_reason to believe prevailed on bonrd theso pilgrim ships. Looking to the
gcomphlcal position of Aden, it at once occurred to him that the best plan
would be to overhaul them there. It would be impossible, tonsidering the
number of foreign portsin the Straits and elsewhere, to arrange, in concert with
the several Governments of these ports, for' the examination of ships before

_ departure.. 'He admitted that the provisions of tle present Bill were very strin-
“gent, and were likely'to occasion considerable inconvenionce and expensce. All
lLe could say was, that he should be happy to make less objectionable provisions

-
P T L
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if he thought they would sccure the desired ends. The practieal resalt of the
‘measure would be that pilgrims would have to pay more for their passage than
they now did. He had received a petition signed by some members of the Mn-
hammadan community, in which, while approving gencrally of the measure, they
suggested that, in cases where the wind was favourable and there was ample time
to reaclr Jeddah at the proper season for making the pilgrimage, the ship should
be obliged to touch at Aden; but if not, she should be permitted to procced
direet to Jeddah, and there the passengers should, previous to landing, be sub-
jected to an examination by the Consul. He need hardly remark that, in point.
of practice, it would be impossible to give effect to this suggestion. In his
opinion, if the Government were to legislate at all on these matters, it was
advisable to do so in a complete and cffectral manner. :

The Hon’ble Mr. CockERELL said that as a member of the Select Com-
mittce on this Bill, he wished to state that thc Committee had not lightly, or
without a full sensc of their rigour, - adopted the very stringent provisions con-
tained in sections 24 and 25. Indced he might say that his ITon’ble friend’s
proposals in this direetion were very rcluctantly assented to. It was felt,
however, as had been stated by his Hon'ble friend, that the very objects of the
present legislation, which had been undertaken in the paramount interests of
tho cause of humanity, could not be effectually attained in any other manner.
The obvious objection to these provisions was, that they imposed a similar
obligation and burden on all masters or owners of Native passenger ships,
including those who might have never carried more than a fair complement of
passengers, with those who, for personal gain, had disregarded thc dictates of
humanity and rendered necessary such strong preventive measures as werey
provided by the Bill.  As regards t!le expense entailed by the proposed pro-
visions, it was within the power of the Executive to mitigate the burden to a
L-(,ngiderabie extent. IIe understood that, quite recently, vessels touching at
Aden for the sole purpose of using the telegraph had been exempted from the
payment of port-dues.

It was only reasonable, under the circumstances in which Native passenger
elled to enter that port, that a similar exemption should be

ships were com
. d and he had no doubt but that this would be done.

:npplied to them,

"The Motion: was put and agrecd to. |

The Ilon'ble Mr. Chapman then moved the following amendment. That in
cection 24, line 12 after the word Aden,” the words “on her outward and
el s » .

1 M obin
also on her homeward voyage” be inser ted.
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. These words were omitted by an ‘o’versioht “The effect of them wouid he
ubJect the ‘ship to examination both on’ going to, and refurning from,” the
' Red Sen. The pmchce of overcrowdmg prevailed on both occasions. & -

._g!}p Hon’ble Mz, CnAPMAN also moved that the Bill as amended be
pdssed,, |
TLE Motion, was put and agreed to.
GOVERNMENT RAILWAYS' BILL,
Oola‘i{el the Hop’ble R. STACHEY introduced the Bill' to apply the pro-
vmons of Act No.: "XVIII of 1854 to Railways belonging to, or worked by,
. Govemment He said that the object of the Bill was perfectly explained in
the title. As he had stated when he asked for leave to mtroduce the Bill, it
. had been observed that the language of Act XVIII of 1854 was such as to
make that Act inapplicable to railways belonging to the Government, and it
‘yas necessary ‘to correct this.

Colonel the Hon’ble R. S'mAcnm having applied to His Excellency the
- Presitient to suspend the Rules for the Conduct of Business,
The President declared the Rules suspended.
_ Colonel the Hon'ble R. STracHEY then moved that the Bill be taken
into consideration.
The Motion was put and agreed to.
Colonel the Hon’ble R. STRACHEY also moved that the Bill be passed.
:'The Motlon was put and agreed to.
The following Select Committee was named :—

'On the Bill to amend Act No. XIX of 1861 (to provide for a Government
.Paper Currency)—The Hon’ble Messrs. Stephen, Gordon .Forbes, Cowie,
Chapman, Bullen Smith and Cockerell and the Mover.

The Council adjourned to Saturday, the 2nd April 1870,
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